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CENTRAL ADMINISTRATIVE TRIBUNAL
' " LUCKNOW' BENCH

LUCKNOW

0.4, No, 409/87 | .
B.N. Prasad ‘ : , Applicant
versus - /
: ya

‘Urion of India & others . Respordents,

Hon. MX, Justice U.l. Srivastava, VL.
Hom, Mr. X, Obgyya, Aém, Member

' . ed
The applicant who was eppaint/om the post

of Gangman in the year 1967, was promoted as Store
Issuer and then to the pest-of Cie:‘ck in tHe grade of -

ks 260-400 for several years amd against mom regularisa-

‘tion of his services, he approached this Tribumnal, |

. praying that he may be treated confirmed on the post

of Qlefk and the respondents be directed to fix kis

semiority alongwith regular clerks of t he category
ofthe petitiomer ,

2, - The applicant was appointed as pemanent

Gangman ard was prémoted om the post of Clerk im the

year 1982 and since then he was continuing to hold the

post. From the counter it appears that the post of -

Material Clerk/Checker is a selection post a@d the

~applicant's appointment was adhoc local arrangement

in staff gap arrangement. The applicant appeared .in

the written test and he qualified the same. Thercafter

Re qualifieé the viva voce and even then’?'ae was not'

regularised,

3. According té the applicant; after 18 monthks
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Shakeel/-

Adm, Member,

-2- HO

of ocontinuous se¥vice, he should have been édeemed

to be .‘a oonfimesi employee. According to the respondents,

the applicant hed worked om aéhoc basis and he was not
holéing the post in the grade of s 260-400 and he
shoulé not have been promoted as Material Checker and

g0 far as rule of 18 months is concerned, it is only

available to the persons who are found suitable, as
‘ . +

such he could not hav e'been;)romoteﬁ. ‘I"h'at may be so,

but when the applicant was allowed to appear in the
written test, Years have passed amd in case the case  _

of the applicant has nat been cbnsiﬁ ered, his c-aSe may

be,-considered after. allowing him to appear in suitability

test of Material Checker if he has not been regularised—

so far. Let the process be completed within 3 months.

Vice Chairmar.

No order as to costs.

Lucknow: Ulateds 31.3.93;




